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The matter has come up for orders. 

Lawyers have abstrained from 

court work.petitioner is asent.We have gone 

through the petition and arc- of the prima facie 

view that this petition is not maintairiaole oefcre 

I this Tribunal.In view of this we feel that the 

applicant or his counsel, to oe given One more 

chance to present the case on the cpestion of 

adrnissioi,In view of this adjourned to 15-1.-2001 f0 

hearing on admission peremtori1y. 
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